
BEFORE 

  HON’BLE MR JUSTICE SR SEN 

         AB No. 43 of 2014 

                        AB No. 44 of 2014 

 

08.12.2014 

     

  Seen Bail applications bearing AB No. 43 of 2014 

and AB No. 44 of 2014. 

  Both bail applications came up for hearing and 

they are taken up together for disposal by this common order. 

  Heard Mr. SP Mahanta, learned senior counsel 

who appears for on behalf of the petitioners submits that, both 

the petitioners namely; Shri. Govind Jha and Shri. Gopal Jha 

are in no way involved in this case as they are mere Trustees of 

the CMJ Trust situated at Laitumkhrah, Shillong and they are 

having their own business at Kolkata, so pre-arrest bail may be 

granted. 

 The learned senior counsel also submits that, 

initially pre-arrest bail was moved before the learned Court 

below, interim bail was granted which was subsequently 

rejected. 

On the other hand, Mr. ND Chullai, learned senior 

counsel is present in the Court along with the IO who produced 

the CD before me and objected the bail application. 

The IO Mr. S Thamar, Superintendent of Police, 

(CID) submits through the learned senior counsel that, in this 

instant case custody of the petitioners are very much necessary 

for the interest of investigation to find out the truth. 

Prosecution also further submits that, NBWA has also been 

issued against the petitioners as they are absconding. 

I have perused the CD as well as bail application 

which was rejected by the learned Court below. 

After perusal of CD and other relevant records 

placed before me it appears that, the accused persons are 

absconding as a consequence the Court had to issue NBWA. 

On further perusal of CD, taking into consideration of the rival 

submissions advanced by the learned counsel for the parties as 

well as the submission advanced by the IO, I could not satisfy 

myself that, if pre-arrest bail is granted investigation will not be 

hampered. Therefore, I am not inclined to consider both bail 

applications, hence stand rejected and AB No. 43 of 2014 and 

AB No. 44 of 2014 are disposed of by this common order. 



Court Master is directed to return the CD to the 

learned senior counsel along with a copy of the order 

immediately. 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 30 of 2014 
 
08.12.2014 

     

  Heard Mr. PT Sangma, learned counsel appearing 

for on behalf of the petitioners who submits that, he intends to 

file rejoinder affidavits. The learned counsel also submits that, 

most of the petitioners/teachers are residing in Garo Hills, so 

he may be allowed to file rejoinder affidavits after winter 

vacation.    

Mr. S Sen Gupta, learned State counsel endorsed 

the submission advanced by the learned counsel for the 

petitioners. 

  List this matter after winter vacation for rejoinder 

affidavits. 

   

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
         WP(C) No. 62 of 2013 
 
08.12.2014 

     

  Heard Mr. SP Sharma, learned counsel for the 

petitioner, who submits that the petitioner is out of station and 

he will be arriving on the 11th of this month and prayed that 

the matter may be fixed on 15.12.2014 to obtain his signature 

for filing of rejoinder affidavit. 

  Mr. A Khan, learned counsel appearing for 

respondents No. 10 to 15, Mr. B Deb, learned counsel for 

respondent No. and Ms. P Roy, learned counsel for respondent 

No. 1 & 2 are present. 

  List this matter on 15.12.2014 for rejoinder 

affidavit.  

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 143 of 2010 
 
08.12.2014 

     

  Heard ND Chullai, learned senior counsel assisted 

by Mr. R Gurung, learned counsel appearing for the 

petitioners. 

  Also heard Mr. A Khan, learned counsel for the 

respondent. 

  Both the learned counsel for the parties informed 

this Court that, till date there is no stay by the Apex Court, if it 

is so, I am of the considered view that there is no bar to 

proceed with the case and to dispose of the matter pending 

since 2010. 

  List this matter for hearing after winter vacation as 

prayed by the learned counsel. 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 189 of 2014 
 
08.12.2014 

     

  On the request made by the learned counsel for 

the respondent, list this matter after winter vacation for filing 

affidavit-in-opposition to which learned counsel for the 

petitioners has no objection. 

  List this matter accordingly. 

   

 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 232 of 2013 
 
08.12.2014 

     

  On the request made by learned counsel for the 

parties, list this case after winter vacation. 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 249 of 2013 
 
08.12.2014 

     

  Heard Ms PS Nongbri, learned counsel appearing 

for respondents No. 2 to 5 as well as Mrs. NG Shylla, learned 

counsel appearing for respondents No. 6. 

  Both the learned counsel submit that, they are yet 

to file their affidavits-in-opposition and prayed that the matter 

may be fixed after winter vacation. 

  Mr. H Abraham, learned State counsel submits 

that, he is not intending to file affidavit-in-opposition. 

  List this matter after winter vacation for affidavits-

in-opposition to be filed by the learned counsel for respondents 

No. 2 to 5 as well as by the respondent’s counsel for 

respondent No. 6 respectively. 

   

 

      JUDGE 

 

 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 361 of 2014 
 
08.12.2014 

     

  Heard Mr. B Deb, learned counsel for the 

respondent who submits that, he intends to file additional 

affidavit. 

  List this case on 11.12.2014 for additional affidavit 

and rejoinder affidavit, if any. 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 364 of 2013 
 
08.12.2014 

     

  Heard Ms L Warjri, learned counsel for the 

petitioner as well as Mr. SP Mahanta, learned senior counsel 

appearing for the respondents. 

  On the request made by the learned counsel for 

the petitioner, list this case for hearing after winter vacation. 

 

 

 

      JUDGE 

 

V Lyndem 

 

 

 



BEFORE 
  HON’BLE MR JUSTICE SR SEN 
                        WP(C) No. 380 of 2013 
 
08.12.2014 

     

  Heard Mr. GS Massar learned senior counsel 

assisted by Mr. JM Thangkhiew, learned counsel for the 

petitioner.  

  Also heard Mr. KP Bhattacharjee, learned State 

counsel. 

  Both the learned counsel for the parties requested 

that, the matter may be listed after winter vacation. 

  List this matter for hearing after winter vacation as 

requested. 

 

 

      JUDGE 

 

V Lyndem 

 

 

 


